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SPM & AVH
Mr VR Ramachandran Nair for the applicant.

fr Ajit Narayanan, ACGSC for reopondents by proxy. .
‘ . (Mr Krishnakumar)

-
-

Heard the learned counsel for both the parties.
Admit. ‘ '

" Learned counsel for the re$pondénts undertakes to
file counter affidavit within 3 weeks by serving copy
on the applicants uho may file rejoinder, if any, within
1 week thereafter. _ _

List for final hearing on 5.4.91.

Since the selection test is being held in May, 1991
the question of granting interim relief does not ‘arise
as the case is being listed for final hearing well before

that date.
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NVK & ND

Mre V R Aramachandran Nair for the applicant
Mr. Ve AjifthNarayanan, ACGSC for respondents

Respondents seek more time to file replye.
czse reply to be filed within one month with a copy to the
counsel for the applicant who may file rejoinder if any
 List for final hearing on

In any

within two weeks thersaftere.

24 .6 9‘1.

Copy of the order be given to counsel for respondent
by hande
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SPM & ND_ AT
Mr. V R Ramachandran Nair for the applicant .
Mr. Ajibh Narayanan for respondents

The learned counsel for the respondents seeks some|
time to file counter affidavtland undertakes to do so
within four weeks with a copy to the learned cownsel fod -
the applicant who may file rejoinder if any within two
weeks thereafters Ligsgi%cfinal hearing on 13.8.91,
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' 24.8.91

13.3.91 L RV

Mr.Remechendran Najp-for applicant.
Mr.Ajith Harayanan-ALGuC

The learné ‘counsel for t:he respondenta wighe
co £ile acounter hfﬁidavlt- He may do =20 wuithin €
weeks with & ccgpy to the learned counsel for the applicant
who ' may £ile rnjoinder if any withp one wesk thers.

m.m ‘Em!f f£inal hcaring on 7,10.91,
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